GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 3110
TO BE ANSWERED ON 20.03.2023

Financial Support to Brick Kilns

3110. SHRIKURUVA GORANTLA MADHAV:
SHRIMATI CHINTA ANURADHA:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether it is true that the Government has prescribed new stringent norms for brick
kilns;

(b) if so, the details thereof along with the steps taken by the Government to ensure
compliance of the new rules;

(c) whether the Government is providing any incentive or financial support to such brick
kilns for their sustenance and compliance with the new rules which include upgradation
of technology, change in fuel, etc.;

(d) whether the Government has any estimate of the number of brick kilns and their
workers might be affected by these new regulations; and

(e) if so, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI ASHWINI KUMAR CHOUBEY)

(a) to (e) The Ministry of Environment, Forest and Climate Change (MoEFCC) has notified
the revised emission standards for brick kilns vide GSR No. 143 (E) dated 22.02.2022,the
copy of the notification is at Annexure-I. The notification specifies several measures to brick
kiln units including the revised emission norm for particulate matter to 250 mg/Nm3, use of
zig-zag technology, ban of use of polluting fuels such as, petcoke, tyres, plastic and
hazardous waste, compliance to the guidelines of fugitive dust emission control, mandatory
paving of roads, etc.The Notification was communicated to all State Pollution Control Boards
/Pollution Control Committees by Central Pollution Control Board for implementation.
Ministry does not provide incentive or financial support to brick kiln units for sustenance or
compliance of new rules. As per estimation, there are around 1,40,000 registered/
unregistered brick kilns in the Country. Government of India has not carried out any study
regarding impact of new regulations on workers.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
'NOTIFICATION
New Delhx the 22nd February, 2022

GS.R. 143(E). —In exercise of the powers “conferred by sections 6 and 25 of the Ermronment
ction) Act, 1986 (29 of 1986), the Central Government hereby makes the followmg rules further to

amend the Environment (Protection) Rules, 1986, namely _—

1. Short Title and commencement. -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

"74

[Brick | Particulate matter in stack emission ' 250 mg/Nm’

Kilns | Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
S . from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
- : from loading platform).

Minimum stack height (Other than Vertical Shaft Brick Kilns) ,
- Kiln capacity less than 30,000 bricks per day 724 m
- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this.
notification. ‘

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board’
-(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution' Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or

agrieultural residues. Use of pet ¢oke, tyres, plastlc hazardous waste shail not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as pér the norms or"design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normahzatlon in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q"* (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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10.

orchards, State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc. -

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area. :

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescnbed by
" concerned State Pollution Control Boards/Pollution Control Committees. o

“The ash generated in the brick kilns shall be fully'utilized in-house in brick making. -

All necessary approvals from the concerned authorities including mining department of the

.concerned State or Union Territory shall be obtained for extracting the soil to be used for brick-

| . making in the brick kiln.

11.

12,

Note :

The brick kiln owners shall ensure that the road ut1hzed for transportmg raw matenals or bricks are.

paved roads.

Vehiclés shall be covered during transportatlon of raw materlalfbrlcks”

NARESH PAL GANGAWAR, Addl. Secy.
The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i) vide number 8.0. 844(E), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 724(E), dated the 04™ October, 2021.
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